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Notification •

. The 3rd .March. 2014

No. 21—HLA of 2014/21.—The Haryana Urban Development Authority
(Amendment) Bill, 2014 is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bill No. 21—HLA of 2014

THE HARYANA URBAN DEVELOPMENT AUTHORITY
(AMENDMENT) BILL, 2014

A

Thu.

further to amend the Haryana Urban Development Authority Act, 1977.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows :-

1. This Act may be called the Haryana Urban Development Authority short title.
(Amendment) Act, 2014.

Price : Rs. 5.00 (1039)



Amendment of
section 15 of
Haryana Act 13 of
1977.
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2. After sub -section ( t) of section 15 of the Haryana Urban Development
Authority Act. 1977. the following sub -section shall be inserted. namely:-

"(IA) Subject to any directions given by the State Goverhment, the
Authority may dispose of any specified area/land by transferring the
management and control of such area/land to an agency as per the
memorandum of understanding between the Authority and such
agency :

Provided that such agency may apply the terms and conditions of
the allotment, rbles regulations and policies framed by the Authority as
in force at the time of such transfer, for exercising management and
control over the allottecs of the plots in the specified area/land or for
that purpose, may apply the rules, regulations and policies framed by
such agency from time to time after the transfer of management and
control of specified area/land. after obtaining option of such allottees of
the plots.

Explanation.—For the purposes of this sub -section "agency" means
a Haryana Gpvernment Agency or any local authority other than Haryana
Urban Development Authority.",
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STATEMENT OF OBJECTS AND REASONS

The State Government has taken a decision about a decade.ago that no
new industrial area will be developed by Haryana Urban Development Authority
(HUDA) and hence -forth industrial area(s) will be developed by Haryana State
Industrial & Infrastructure Development Corporation Limited (HSIJ)C). Thereafter.
HUDA has not acquired any land for development of an Industrial Estate. HSIIDC
has been designated as the Nodal Agency for industrial development in the State
in the interest of coherence and uniformity in their planning and for the convenience
of Industrial entrepreneurs.

The Cabinet Sub -Committee on Infrastructure in its meeting held on
16.6.2010 decided that the management of industrial estates developed by HUDA
in Dharuhera and MIE Bahadurgath should be transferred to HSIIDC. Financial
Commissioner & Principal Secretary to Government of Haryana, Industries
Department and Financial Commissioner & Principal Secretary to Government of
Haryana. Town & Country Planning Department were directed to work out the
modalities for transfer of industrial estates developed by HUDA at Dharuhera and
M1E Bahadurgarh from HUDA to HSIIDC with all their assets and liabilities.

Pursuant to the decision of the Cabinet Sub -Committee on Infrastructure,
the matter was discussed under the Chairmanship of Financial Commissioner and
Principal Secretary to Government of Haryana. Town & Country Planning
Department in a meeting held on 19.7.2010 wherein a Committee of Officers of
HUDA and HSIIDC was constituted to work out the modalities and to examine all
the issues regarding transfer of industrial estates of HUDA at Dharuhera and M1E
Bahadurgarh to HSIIDC.

TheCommitteeexamined the matter and W3 Sof the viewthat the industrial
estates may be transferred on book value. Regarding legal frame work, the
Committee suggested that in order to transfer existing industrial estates belonging
to HUDA to HSIIDC, section 15 of the Haryana Urban Development Authority Act.
1977 which deals with the disposal of land shall be required to be suitably amended.

Another meeting was held under the Chairmanship of Hon'ble C.M.
Haryana on 12.1.2012 to review the status of transfer of industrial estates developed
by HUDA to HSIIDC. In this meeting it was decided that transfer of industrial
estates offIUDA to HSIIDC should not be limited to transfer of management alone
but a transfer with all assets and liabilities. Therefore, the process for transfer of
HUDA industrial estates to HS1IDC should be initiated immediately to complete
the same in a time bound manner for which HUDA would need to complete all
allottee files pertaining to each estate in all respects besides undertaking
amendment(s) in the HUDA Act for ineofporating the enabling provision for transfer
of its industrial estates to HSIIDC. Since updation and completion of allottee files/
records of all the estates would be a time consuming process. it was felt imperative
that such transfer be made in phases rather than in one go.
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Initially the State Government has taken a decision to transfer the industrial
'estates of HUDA at Dharuhera and M1E. Bahadurgarh to HSI1DC, For the
implementation of above decision the present/proposed amendment in HUDA Act
is a legal necessity.

• •

Chandigarh :

The 3rd March: 2014.

BHUPINDER S1NGH BOODA.

Chief Minister, Haryana.

SUMIT KUMAR,

Secretary.
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